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# oy we fwar e | T sy ot Jhuggis and Jhopris Removal Scheme
v wfafras & dtgs v g § +

( Shri Guilshan:

NWATF R SR RE !

Dr. K. L. Rao: No change will be
made under that particular section.
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Dr, K. L. Rao: It ig true that the
rateg are not uniform all over the
States. With the establishment of the
regiona] grids that we hope to build
in the Fourth Plan we expect that
there will be greater uniformity of
rates within the States coming in the
regions.

*g91. { Shri Shiv Charan Gupta:
| Shri Shiv Charan Mathur:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that all the
residents of the present temporary
camps under the Jhuggi Jhopri
Scheme in the Capital will be given
alternative plots before 1867; and

(b) if so, whether Government have
admitted the voters’ list of 1861 bye-
election in New Delhi as a solid proof
for allotting 80 square yardg plots?

The Minister of Works and Housing
(Shri Mehr Chand Khapna): (a) No.
Only those persons who were squat-
ting on public and Government lands
prior to July 1960, and are not Gov-
ernment servants or migratory la-
bourers, will] be allotted plots of 80
square yardg or tenements as and
when they become available.

(b) No.
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Lady Hardinge Medical College and
Hospital

*690, Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is 3 fact that the
Workers’ , Union of Lady Hardinge
Medical College and Hospital, New
Delhi has given notice for going on
strike;

(b) the nature of demands of the
union;

(c) whether any of these demands
has been examined by the manage-
ment and are being considereq fa-
vourably; and

(d) it not, the gtepts Government
propose to take to avert the strike?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). A 30 days Strike
Notice which has since expired was
given on 15th February, 19685. Two
demands set out in the Strike Notice
were:

(i) to secure the implementation
of the consequences and im-
plications of the Award of
the Industrial Tribunal pub-
lished on 3rd December, 1064,
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(ii) to press for a judicial en-
quiry by a retired High Court
Judge into the cancellation of
registration of this Union and
registration of another Union
instead.

The award of the Tribunal has been
implemented already by the Manage-
ment, The cancellation of the regis-
tration of the Union has been done

- by the Registrar of Trade Uniong in

the exercise of his functiong and does
not concern the Management.

Transactiong between Orissa Govern-
ment and Orissa Agents

*692. Shri Hari Vishnu XKamath:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
special audit report on the transac-
tions between the Orissa Government.
and “Orissa Agents” has been sent to
the Governor of that State; .

(b) if so, when; and

(c) whether the receipt of the said
report has been acknowledged by the
Governor or on his behalf?

The Minister of Planning (Shri
B. R. Bhagat): (a) Government un-
derstand from the Comptroller and
Auditor General that the results of
the special audit referred to were
communicated to the Government of
Orissa on the 23rd July, 1964 Ins-
pection Reports of this nature are,
according to the normal practice not
regarded as Audit Reports prepared
for submission to the Governor under
Article 151 (2) of the Constitution.

(b) and (c¢), Do not arise.

Shortage of water in Netaji Nagar,
New Delhi
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